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SHRI LOKANATH MISRA (Orissa)
Sir, you arc the custodian of the House
H  MP’s telegram has been withheld, then

Please ask the
who 1s also the

it 1S a serious Inatter
Leader of the
Home Ministe , to make a statement

House,

MR DEPUTY C(HAIRMAN It 1
setjous and that 1s why he was permitted to

make a statement

SHRI LOKANATH MISRA If Mem
bers of Parliament are treated like this, 1tis

very serious He must make a statement

MR DEPUTY CHAIRMAN It has
been taken note of by the Communications

Minister
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CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL, 1973

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI RAJ
SINGH CHAUDHURY) I beg to move
for leave to introduce a Bill further 1o
amend the Code of Civil Procedure, 1908

THE

The question was put and the motion
was adopted

SHRI NIIT RAJ] SINGH CHAUD-
HURY  Sir, 1 introduce the Bill

THE FOREIGN AWARDS {(RECOG-
NITION AND ENFORCEMENT)
AMENDMENT BILL, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) Sir, I beg to move for
leave to imtroduce a Bill to amend the
Foieign Awards (Recognition and Enforce-
ment) Act, 1961

The qucstion was put and the motion

wus adopted

SHRI A C GEORGE
the Bull

Sir, 1 introduce

THE ANDHRA PRADESH APPRO-
PRIATION (NO. 2) BILL, 1973—
CONTD

SHR1 PAPI  REDDI (Andhra Pra-
desh) Mr Deputy Chairman, 1 am
sorry to say that the Centre has always
been agamnst Andhra, ever since the State
has been formed The very fact that a
Deputy Minister 15 piloting this Bill shows
that the Central Government does not care
much tor the Andhras The biggest obsta-
cle 1n the progress and prosperity of
Andhra 1s the holding up of the Nagarjuna-
sagar project We have been spending
about Rs 10 crores on 1t every year The
cost of the project has gone up by 200
per cent We have been asking the Centre
to take over the project because the pro-
lect when completed, will help to augment
food production to the extent ot 30 lakh
tonnes This project 1s meant to benefit
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both areas of Andhra Pradesh Twenty-five
fakhs of acres will benefit under the
Jawaharlal Nehru Canal which 1s 1n the
Andhra area and eight lakhs acres will come
under the Lal Bahadur Shastr1 Canal which
15 i the Telengana area  Unfortunately
for want of funds, even though the project
would benefit both the regions the work has
been slowed down there Now that the
State admunistration 1s under the President's
rule, Rs S crores have beun provided to
increase the land to be brought under
plough With Rs 5 crores we will be able
to bring only 11.000 acres under cultivation
Another Rs 5 crores are necessary to
bring another 95 000 acres under the plough
This will help to augment the food supply
to the nation as a whole T request the
Central Government to take over the
Nagarjunasagar project and to reduce the
burden on the State finance So, 1n adds-
tion to the taking over by the Centre of
the Nagarjunasagar project the Govern-
ment can think of taking over the
Vamshadara and Somasila projects which
comes to about Rs 30 to Rs 40 crores
and it would be helping the development
of the backward areas like Nellore and
Srikakulam  Then, Sir we  have the
Srisaillam project the cost of which has
gone up by 200° and now 1t has become
a big burden on the State finances
Fortunately or unfortunately, even though
we have Dr Rao as the Power & Irrigation
Minister he 1s not able to do anything
for us because whenever he tries to help
the State of Andhra, he 15 branded as a
lover of the Andhra area So, poor
Mr Rao has to retract from doing what
he wants to do for Andhra Pradesh and
he 15 not able to do that for there are
also charges from Maharashtra or Mysore
that he 1s helping the Andhras

Then as regards the medium irrigation
projects of Vamshadara and Somasila thev
have been awaiting the clearance {rom the
Planning Commission which 1s normally a
post office ‘only, but unfortunately 1t has
been blocking the progress of this project
So, Sir T wish the Planning Commission
immediately gives the clearance and when
the funds are available at the time of the
taking over of the Nagarjunasagar project
these projects can also be taken over

question
Andhra

come to the
government In

Then, Sir 1
of popular
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Pradesh The Central Government
nas been telling that if normalcy
s reached 1n Andhra Pradesh, they would

consider the question of establishing a
popular government there Unfortunately,
Sir even though there 1s complete normalcy
there the Government does not move in
the matter and I do not know for what
purpose they are not doing 1t yet May be
they are angry with the Andhras because
the Andhras were the first to eliminate a
nominated Chier Ministet Anyway, if they
wanu to restore normalcy, Mr Umashankar
Dikshit can immediately convene a meeting
of all the legislators and then leave 1t to
their  choice and that would be better
I'ney have not done 1t I do not know the
reason Probab'y it 1s because the Congress
itsell 15 terribly  divided on this  1ssue
fundamentally ind this 1s because the
Andhras feel that they cannot live in the
State capital where they do not have any
rights of thewr own  Sir, recently, there was
a selection of Dustrict Judges 1 can tell
you that the feelings are so bad that nothing
can happen 1n an integrated State Now,
there were six vacancies of the posts of
District Judges All the candidates were
selected by five High Court Judges The
team consisted of five Judges mcluding the
Chief Justice and three  Judges from
Royalaseema and one from the coastal area
All these five Judges put together, for therr
own reasons, selected about six candidates
Now the Bar Association of Telengana says
that some 1justice has been done because
nobody from Telengana or Rovalaseema
has been selected for judgeship  So, if the
feclings are Iihc this when the Selection
Comrmttee consisted of Judges who are
from Telengana I do not think any solu-
tion will be possible in an integrated State
because of such feelings

As regards the popular Government which
we had previously, Sir, 1t had its own
sins one of which was that the Sirpur
Kagaz Nagar and Chintur are leased to the
Birlas and they have a monopoly of all
the bamboos that are available there 1n
Andhra Pradesh When the price of the
bamboos was fixed, the price fixed bv the
former Chief Minister, Shri PV Nara-
simha Rao, was Rs 35 a tonne whereas in
the market 1t 1s bemg sold for Rs 100 a
tonne The avcrage requirement of  the
Birlas 1s about 84,000 tonncs a vear for
these two factories They say that the price
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has been fixed for some consideration—the
consideration bemg about Rs 20 a ton That
comes to about Rs 16 lakhs « year Ther
contract 1s for about 20 years I do not know
what consideration passed on between the
Chief Mmister and the Bulas When the
order was given 1mmediately the Birlas ap-
proached the High Court and got a stay
order The Adviser's Govelnment immedi-
ately contested the stay order and the High
Court ultumately decided that they should
deposit at least Rs 30 lakhs for this year
and they can take the bamboos tor their use
So that way the taxpayers’ money has been
saved to the extent of Rs 30 lakhs for a
single year What 1 mean 1s that people
might be complaining about the Adviser
but there are some good things also

Unless they think bifurcating the State
there 1» no point I restoring  popular
Government for the whole State because
nothing can be achieved with these feelings
1n the Secretariat, each suspecting the other
No progress can be thought of in this sus-
piclous atmosphere

Then, Sir, I am sorry to say that the
Central leadership 1s still being misguided
by some of thewr friends Recently a
statement was 1ssued by 9 legislators of the
Hyderabad city saying that any solution
concerning the Hyderabad city must be put
before them before any decision 1s taken
All these 9 lcgislators happen to be the
supporters of Mr P V Narasiumha Rao,
who still claims {o be a great integrationist
1 would request Mr Dikshit to go into these
matters and 1f at all he 1s realiy mterested
mn a solution, the best thing 1s to convince
all the legislators of the Assembly and see
that a decision 1s taken by them

Thank you, Sir

MR DEPUTY CHAIRMAN Mr
Kumbhare

SHRI N H KUMBHARE (Maharashtra)
Mr Deputy Charrman Sir, through you I
would like to nvite the attention of the
Government to the problems of bidi workers
in Andhra Pradesh Several thousand wor-
kers are employed m the &idi industry
The problem relates to the fixation of wages
under the Mmimmum Wages Act
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It was on the 17th January, 1973, that
a meedng of the Labour Minssters was
comvencd at the mstance of the Union
Labour Mmmster, and 1t discussed the
various prublems with which the bid:r indu-
siry 1s confronted In that mecting 1t
was agreed that 1n view of the fact that the
bidr Industry shifts trom place to place 1t
15 necessary to Introdi.e a unitorm wage
rate thioughout the country It was agreed
tnat Rs 325 to Rs 1350 should be fixed
for the wotkers employ d n the brdi indus-
tty In that meeting the official from
Andhra Pradesh who had participated also
agreed to the fixation of this rate as Rs
325 to Rs 350 All the State Govern-
ments were required to take steps to notify
the wages under the Mintmum Wagss Act
According to the information available,
almost all the States have taken steps to
give Increased wages to the workers The
Maharashtra Government has even notified
proposals under the Minimum Wages Act
whereby the workers would be getting Rs
325 to Rs 400 per day But the Mahara-
shtia Government has declined to 1ssue
the final notification on the ground that the
Andhra Pradesh Government has not so far
notified the wages Now, I have taken up
this matter with the Labour Minister and
requested him to persuade the Andhra Pra-
desh Government to see that ncreased
wages are given to the workers But I
learnt that the Labour Commussioner 1s not
mnclhined to give this little increase of <0
paise to the workers on the ground that
iIf the wage increase 15 given, the bidi manu-
facturers o Andhra Pradesh will go to some
other State My submussion 1s that the fear
of the I abtour Commissioner 1s totally un-
founded If tte wages are uniform then 1t
does not make any diference whether a
bidr manufacturer manufactures /hidr
Andhra Pradesh or Madhya  Pradesh
because the cost of production will be the
same Now the net result 1s that because
the Andhra Pradesh Government has not
notified the increased wages, the Mahara-
shtra Government has also said that un-
less the Andhra Pradesh Government
notifies the higher wages to the workers,
they will not give enhanced wages In
Maharashtra, the strength of the workers 15
about 4 lakhs and they have already been
given assurance that they would be getting
the increased wages from 1st June But
since the Andhra Pradesh Government has
failed to give mcreased wages, Maharashtra
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Government has aiso not notified finally
the wages under the Mmmmum Wages Act.
T'herefore, I 1nvite the attention of the
Government to this thing and request that
since there is Precident’s rule i Andhra
Pradesh, the Centre itself can take a deci-
sion and direct the Government of Andhra
Pradesh to notify the wages because there
15 a commitment of the Andhra Pradesh
Government itself where they have agreed
to give increased wages to the workers. As
1 stated earlier, the workers are not few
hundred or few thousands. They are,
according to my nformation, about one
lakh  Therefore, it is a question of lakhs
of workers. If the increased wage is given,
it wil be possible for these poorly-paid
workers to face the high cost of living.
Therefore, T would request and urge upon
the hon. Minister to see that as per the
commitment made by the Andhra Pradesh
Government, the increased wages should be
given to the workers.

Then I would invite the attention of the
Government to a news items appearing in
the Times of India of July 25, 1973. The
news iems is under the heading “House
grabbing by castemen alleged”. Tt reads
as follows:

“A case of Ttouse grabbing by caste
Hindus in a model colony for Scheduled
Castes and backward classes in Srikaku-
lam district of Andhra Pradesh has been
alleged in a representation to the Union
Home Minister by a local leader.

In a memorandum presented to Mr.
Uma Shankar Dikshit, Mr S. Vanja-
nabham, President of Srikakulam Dis-
trict Scheduled Castes, Tribes and Most
Backward Weaker Section Abhyunnati
(Welfare) Sangham compared the case to
that of evacuee property grab in Punjab.

Ssying that all but seven of the 58
heouses in the colony at Kasibugga had
beer illegally taken over five years ago by
caste Hindus through various fraudulent
methods, he urged the Home Minicter to
intervene since the local authorities had
taken no action despite his repeated
representations during the past two vears.”

It is really a very serious matter in
which as many as 50 houses meant for the
Scheduled Cactes and backward classes were
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taken over by caste Hindus and the actual
occupants were ejected by fraudulent means.
All the houses are being occupied by caste
Hindus. This 1s a very serious matter which
deserves to be enquired into and [ hope
the Government will take immediate steps
to see that the possession of these houses
1s restored to that class for whom the houses
were built

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGD : Mr. Deputy
Chairman, Sir, I am extremely grateful to
the hon  Members for their valuable
suggestions. Sir, they have expressed their
spectrum  of views and also they have
traversed a wide horizon by discussing the
Budget 1 will not go mto the political
gamut at all but I would only like to
say that what has happened has happened
and we have to build the future new.

Now that the situation is improving,
things are normalising, the strike has been
called off, the NGOs and the students have
gone back to their work, 1 hope every
citizen there will be interested to see that
normalcy 1s restored as expeditiously as
possible and once again the conditions are
conducive to the popular government there

I will not accept one argument that was
pronounced by some Members of the
Opposition that it is the responsibilitv of the
Central Government for having brought
about such a «tate of affairs. The Central
Government did not come into the picture.
1t was a matter confined to Telengana and
Andhra. We, the Central Government, came
into picture only when there was no other
way out and 1t has not been the desire
of the Centre to force or thrust its view or
in any way take action which would be
detrimental to the purpose of democracy in
any manner That is why a consensus has
to be followed and time is being given.
Emotions take a long time to heal up. We
cannot cause the emotions to act or react in
a certain manner and. therefore, the time
will Fe a great healer and T think the time
is conducive now

It is very unfortunate. Sir, that a
beautiful State like this. a colourful place
hike this with a cultural heritage and back-
ground st:Jl has a very backward economy,
and even the per capita income is below

J
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the national per capita mcome today
Therefore, when the Members ventilated
ther grievances, 1t was a just thing on their
part because eacn one of them has an
anguish 1n his or her mind The Central
Government perfectly 1s aware of that point
and 1t was precisely mm order to improve
the backwardness of the State, in order to
promote thc economy of the State that
certain steps have been initiated in the
course of the Budget The Budget was par
trally passed four months ago and 1t 15 the
restdue of the same Budget If some steps
have not been taken into consideration as
were mentioned by our friend, Mr Krishnan,
the other day when he made certamn sugges
tions about the Youth Council, it 1s precisely
because this s the Budget which was
presented on the 15th March The sugges-
tions which took place at the Consultative
Committee n May could not be incorpora-
ted m this but all the same I am happy to
tell him that already an allotment of Rs 5
lakhs has been made mn this Budget in the
matter which he has referred to, that 1s the
sports and the vouth welfare

Andhra  Sir, has been described as a
natural granary of the South and a bridge
of the North and the South and 1t 1s good
the sooner the granmary 1s replenished, the
drought condttions are removed and 1t 1s
strengthened, 1t will be i the mterest of
the economy of the State and the country
as a whole I would like to enumerate
some of the instances some of the steps
which have been taken by the Central
Government  which will show that 1t 1s
really the welfare of the State at heart
which has motivated the framing of this
Budget today

Sir, in the Plan outlay the Irrigation and
Power have received the top most priority
and almost two thirds of this 1s accounted
for mn the Plan expenditure T would like
to break 1t up for the information of the
hon  Members and we find that i the
Nagarjunasagar there 1s an allocation of
Rs 565 crores In Pochampad Project 1t
15 R« 1053 crores in Vamsadhara Rs 075
crcres m TBP HLC Stage-TI Rs 140 crores
For power 1n Srisailam pro ect which was
mentioned bv a number of hon Members
there 1s an allotment of Rs §20 crores, in
Kothagudem Thermal Scheme  Stage-III
R< 800 crores and mn Lower Sileru Hvdro
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Electric Scheme 1t 158 Rs 8 00 crores It may
be noted that origmally it was proposed to
spend a sum of Rs 4 crores only on the
Srisatlam Hydro Electric Scheme but this
has been raised to Rs 520 crores In the case
of the 1 ower Sileru Hydro Electric Scheme,
which 15 yet another major power project in
the State and which will help irrigationto a
very considerable extent, m addition to the
Rs 8 crores proposed earlier a further sum
of Rs 150 crores 1s being spent and the
total outlay will therefore be Rs 9 50 crores
In this Plan for 1973-74 we find that re-
gionwise needs have been taken nto
consideration and therefore justice 1s done
to all the various sectors in the State

As far as drought 1s concerned, we can
understand the trails and tribulations which
the people have to face during droughts and
we find that quite a substantial sum has
been kept for that A sum of Rs 4066
crores has already been spent for this and
it 1s expected that a further sum of Rs 21
crores 15 also likely to be spent on relief
works

Now special attempts have been made
for providing employment and small scale
schemes have been initiated or are going to
ke mruated for providing employment to
people During the current year a sum of
Rs 14 50 crores 1s being spent on various
programmes intended for providing gainful
and productive employment to the unem-
ploved A sum of Rs 6 crores has been
earmarked under the Half a Million Jobs
Programme In addition to this under the
Central  Sector Plan Scheme of Special
Emplovment Programmes a sum of Rs
2 13 crores 1s being spent This 15 of course
m addition to the schemes intended for
providing employment to the unemployed
agricultural labourers on which a sum of
Rs §6 crores 1s proposed to be spent It
15 also proposed to spend Rs 70 lakhs on
self employment schemes for the educated
unemployed Therefore the motivation
hehind all this 1s absolutely clear

Sir  Andhra Pradesh 1s one of the most
progressive States so far as land reforms are
concerned They have already prepared this

matter and 1t 15 now before the Home
Ministry for finalisation Welfare of the
backward classes has received special

attertion though there 1s always scope for
doing more m this direction A massive
programme of house construction has been
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undertaken at a cost of Rs. 10 crores
espec ally for the benefit of the weaker
sections through the Andhra Pradesh State
Scheculed Castes and Scheduled Tribes
Cooperative Housing Societies Federation
Limited. The total cost of the programme
is Rs. 10 crores out of which the amount
releaced is Rs. 9.32 crores The number
of houses proposed to be constructed is
55,546 out of which houses actually com-
pleted ard allotted come to 35,457.

Thz subsidy for feeding charges in Hari-
jan hostels has also been raised recently in
phased manner from Rs. 25 to Rs. 40 per
month and several steps have also been
taken fo~ proper management. I hope all
these measures would receive the apprecia-
tion which they really deserve.

So far as Telangana is concerned, the
State  Government has decided to make
available an amount of Rs. 45 crores from
out of the special assistance provided by
the Government of India for the accelera-
ted development of Telangana region.
Excluding an amount of Rs. 128 crores
utiliszd during the year 1968-69 an amount
of Rs. 43,72 crores was available for this
Special Development Programme during the
Fourth Plan period. A special programme
for utilisation of this amount was drawn
up bty the State Government in consulta-
tion with the Telangana Development Com-
mittee. Against this provision, till the end
of the Fourth Plan, an amount of Rs. 36.99
crores was utilised. We find that most of
the exnenditure has been for rural
electrification, irrigation. communications,
water supply, education, milk supply schemes,
Hari‘an welfare, Tribal welfare etc. This
will show that the amount has “een utilised
for the Dbenefit of such sectors which
really affect the poor. The current vear’s
Plan outlay in the Buvdget REstimates is
Rs. 87.59 crores, though the Planning
Commission has pronosed a higher outlay
of Re. 91.50 crores for the current vear.
In view of resources amountng only to
Rs. 87 59 crores, the State  Government
has approved an outlav of on'v Rs. 87.59
crores 1f, during the course of the veer, the
resources positior  improves, corres-
pondingly the State’s Plan will also be
raised to the level sugeasted bty the Plan-
ning Commission. ie. Rs. 91.50 crores, I
think T have met most of the arguments.
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It is a tobacco area and the Government is
extending them the know-how and intelli-
gence that i< required for improving the
quality and quantity of the product. With
these words, 1 commend the Bill for the
consideration of the House.

MR. DEPUTY CHAIRMAN: The
question is :

“That the Bill to authorise payment
and appropnation of certain sums from
and out of the Consolidated Fund of
the State of Andhra Pradesh for the
services of the financial year 1973-74,
as passed bv the Lok Sabha, be taken
into consideration.”

The motion was adopted. -

MR. DEPUTY CHATRMAN : We shall
now take up clause-by-clause consideration
of the Bill. There are no amendments.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRIMATI SUSHILA
Sir. with your permission,

“That the Bill be returned.”

ROHATQGI:
I move:

The question was put and the motion
was adopted.

THE ORISSA APPROPRIATION (NO. 2) _
BILL, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT! SUSHILA ROHATGI) : Mr.
Deputy  Chairman, Sir, with your per=
mussion, I move:

“That the Bill to authorise
ment and appropriation of  certain
sums from and out of the Consoli-
dated Fund of the State of Orissa for
the services of the financial year
1973-74, as passed by the Lok Sabha,.

pay-

be taken into consideration.”
As hon. NMembers are aware, conse-

quent upon the President’s Proclamation



